Bhagwan laaﬂﬁi:‘lﬂl.l:tw%L rems
Shed, Central Railway, JF &
. . No.69/1, Nanak Ganj, Sipri "B‘”

By Advocate Shri A.P, Prakash

Versus

l. Union of India through the General m;;er;

L

G.M,'s Office, C'entr&l Railway, Bombay V.'.Ef.s

2. The Divisional Railway Manager, Centfal Rail-
way, Jhansi,

By Advocate Shri Amit Sthalekar

ORDER '

By Hon'ble Mr., S.L, Jain, Member ( J )
This is an application under Section 19
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of tle Administrative Tribunals Act, 1985 for a

——

direction to the respondents to sanction ex-gratia

TN

pension to the applicant as admissible under the

| =

government of Indig order's contained in G.0.No.4/1,

/o7
PLPW(PIC) dated 12,6.1988 and other relevant order
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Bh&g*ﬁan Iﬁﬁg‘; al 'aﬂ :d as IInd Fireman
in Central Railway, Shec
settlement dues by the Letter no.FE-i
totalling Rs,3696/- .traa.ting Shri
as dead under the rules, The appliﬁ

dated 29.9.1988. After rectifying all the d
the application, the same was submitted in
but the same remain pending with the respond

was asked to furnish the death certificate of h

band,

v The applicant's case in brief is th

husband Shri Bhagwan Dass Balli was suffering i

mental disorder since 1962 and had been ::'unae:zﬁ 4,11,,:

]
ment of Mental Surgeion of Mengal Hospitﬂ.l ¥ ﬁ?é‘ Eﬁt.. _

3
He had been running away from his hgmg.fgeqhe, “g r

Finally he left the home and never returned aﬁ.

and was untraceable .,

.......

issued by D,S., Jhansi. The removal orders rﬂ
with
above, were issued after dispensing/the inquiry !53
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to admit or deny the facts stated ta;%;u

submitted that unless a death certificate
papers are submitted, no action can be rf-uﬁ n .

F ] T

in para-9 of the counter-affidavit, it :I.ﬁnﬁ tated

now the documents have been received in the a?g st nu
of August, 1993, particulars have been -:-g'@_ﬁ:; nd{g@ .{n‘;:ﬁu
and submitted to the Senior Divisional Accounts Of

Jhansi on 23.9.93 for-agraﬁg£g939£agraﬁiaﬁffjj&;:*

were terminated,

Ge Annaxuré A=2 Office memorandum da&;eﬂ 1@3 -h
June, 1988, which entitles a person for ex-gratia E iﬂ%_

..l
is as under:;
R

" The undersigned is directed to state that bhar'qﬁ
commendation of the 4th Central Pay CQmmiEBiﬁn'iﬁ Li
Part IT of its report regarding grant of raiiaﬁ Eﬁ o
the families of deceased civilian Central Gaﬁerniv=f
employees, who were governed by Contribbutory F ‘. 5
Fund scheme, has been under annsideration of G;'}:T"J
The President is pleased to decide that the @widows
and dependent children of the deceased CEF benefici-

aries who had retired from service pr;ar to luéaﬁﬁ
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one of the eritazﬁﬁ ﬁé s“&{.f=hJ.LL'

that the employee must have retire from service p
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to 01-1185 . Evﬁn perusal of ‘bhe JHEIL’_?J'*‘;‘LH T .,”-
licant reveals that her husband afa,'aﬂa ?E'
service but as he was unauthorisedly absent

duty, he was removed from service by an ﬁﬁﬂE

04.11,1969 contained in letter no.E/219-A i*

by D.S., Dhansi (annexure A-3). - |
0% There are other critarias also ﬁﬁﬁtﬁﬁgm?

H

in the abcve referred circular for seeking a@:g?&,

PEnSion but I am not concerned with the saidgwes.

b
8. The applicant now after lapse of m

23 years, is not at liberty to challenge the .

dated 04,11,69 under the garb of seeking axygmatia flgs

pension,

9, How the death of an employee is to be 'a"?..

1

ablished, is a further question raised and arguadibﬁi

-‘L
—

the parties before me but it is not necessary to 6§¥1
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